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DEED OF PARTNERSHIP

(JOINT VENTURE OF M/s.R & B Infra Project Private Limited
M/s.Hydroair Tectonics (PCD) Ltd.

t
ThiS Memorandum of Understanding for Joint Venture Agreement made and entered
intq at on thisl4tr'day of September20lB by and between:

M/s_. R & B Infra Project Private Limited, having its reglstered office at B-1, Neela
Apftment,Opp. Mandpeshwar Ind. Estates.V.P Road, Borivali (W),Mumbai -
40C092 and Mr. Balwant Singh (Project Head) as lts authorized representative
(he[e after referrcd as "FIRST PARTY")

ANO

M/s. Hydroair Tectonics (PCD) Ltd., having its registered office at 106, Concorde
Prehises, Plot Nr.l.664, Sector 11,C B D Belapur, Navi Mumbai-400614 and Mr.
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9h(Chairman)
TY")
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as its authorized representative' (here after referred as

In this deed, thc following words and expression shall have meanings set out

below:

"The loint Venture" ("JV" for short) shall- -mean "RBIPPL AND HYDROAIR

(JV),,and ..RBIppL eNi HiOROnrh (fV)-:oint Venture collectively acting in

iollaborations for the purpose of this agreement'

"Apex Co-ordination Body (ACB) shall mean the body comprising Director of the

Parties to the Joint Venture"

''Theowner,,ShalImean..Maharashtralndustr.alDevelopmentCorporation,
and having its Princip;i-;di"t at.Udy-og. Sarathi' MIDC office' Marol

rndustrial Area, Andnefile*ii, Llr.bai,'Miharashtra, rndia - 4oo093'"

"The Works" shall mean the "Design, Build and Commissioning including

Rehabilitation and upgra aL "t 
il.'s iato colnnlon Effluent Treatment Plant

(CETP) onDB bqsls *it'f', OpttatLn & Maintenance at Roha Industrial Area"'

"The Contract':is r,o rr m'eihthe contract entered.into or to be entered into between

tn"i:oirivetrture "and llThe owner" for thd works'
,,

JOrNr vENtuRE (JV) . " j
1.:. ..., . 'i-., ..' 'i "eto dittare that, they agree ind undertake to form a loint

(whereas the Partics her

Venture for the purpos" "ir"l'i'ti"" 
orinu *o|.-ttt' as an'integrated.Joint Venture'

The lV shall be called ura:6'iNWeNTURE" for short) Provided that the Parties are

not under this agrcement entering into any permanent Partnership or Joint Venture

ro tender or undcrrake ;; ;;;ffi.i ;tn"i tnun the subject works. Nothing herein

contained shall bc.on.iiurLJioionstrue the Parties or Partners to constitute either

Party the agent of the other'

WITNESSES

WHEREAStheExccutiveEngineer,MIDCDivisionAlibaug,RevasRoad,Nagdongari,
Chendhre, Alibaus, Diti i;;;;;iJlunu|.u1nt|.u 4o22oL 

-herein after referred as the

Executive Enginecr, nuu" ''"*itua tenders for the work of "Design' Build and

Commissioning inctuaiig ntf iUifitation and Upgrade of 22'5-M-LD' common

Effruent Treatment etani 1cere1 onDB basis with operation & Maintenance

at Roha Industrial lr"a i'neteinaiter referred as "The Works"'

I
1

!

Whereas PARTY NO. I
as per the terms of
witnesses as follows :-

and PARTY NO. II wish to execute the Contract' if awarded

;h;';;;;;,;t;. Now, therefore this Deed of Partnership
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recitals are and shall be deemed

fuou for JV. That, this MOU shall come

i.e. 14tn day of September the year 2018'

to have been Part and Parcel of the
into force from the date of this MOU

That,theoperatiollofthlsMoUforJVfirmconcernsandisconfinedto..theworks,,
only.

That,thenameoftheJointVenturefirmshallbe..RBIPPLANDHYDRoAIR(Jv)"

That,PARTYNo.landPARTYNo'Ilshalljointlyexecutetheworksaccordingto
all terms and conditions "i .t"t"J in the relevant' instructions contained in the Bid

Documents / Conlract "ti"-i"t"gl'ted 
JV styled as "RBIPPL AND HYDROAIR

(rv)".

That,thisMoUfor]Vshallregulatethe.relatjonsbetweenthepartiesandshall
lniiri" *itf,ort being limited to them the following conditions'

M/s.R&BlnfraProjectPrivateLimitedshallbetheleadcompanylnchargeof
thl:oint Venture for all intents and purpose'

ThepartiesheretoshalljointlyandseverallYliabl.etoMIDCforallacts,deedsand
things pertaining to tne'-ontiact' The Contract for the works shall be signed by

Shri] Balwant Singh as a General Power of Attorney Holder'

That the Director of one of the parties of the JV, M/s. R & B I.nfra Project Private

Limited shall be the lead partne.or the JV firm and ihall have the Power to control

and Manage the Affairs of the JV'

That, on behalf of the Joint Venture Lead Partner' M/s' R& B Infra Project Private

Limited have the Authority to incur liabilities, receive instructions and payments'

sign and execute ,t " 
aonilu.i ror ino on uenitr or the Joint venture. All payments

made under the contracr shail be made into the Joint venture's bank account.

One or two Bank Accounts shall be opened in the name of JV to be operated by the

Joint Signatory by representative of both the Partner of Joint Venture'

That each of the parties to the JV agrees and undertake to place at the disposal of

the lV benefits of its inoiriia'rur exjJrlence, technical knowledge and skill and shall

in all respects bcar its share of the responsibility including..the, provision of

information, advicc ano 
"otti"i 

ui.irtun." required in connection with the works. The

share and the participatil;;ith" purtnurt in the JV shall broadly be as follows :-

Name of Contractor Share of Percentage

1) M/s.

2) M/s.

Total

R& B Infra Project Private Limited

Hydroair Tectonics (PCD) Ltd

51o/o

49o/o

100o/o

And all rights, intcrests, liabilities,
net profit or net losses) arising out

obligations, works exPerience and

of ihe contract shall be shared or
risks (and all
borne bY the
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roportion to these share' Each of the partiet-:!3lL.l':il:ll^'::
tL snare in any bonds, guarantees, sureties required for the works as

pioportionate share in woiking capital and 
3th-e.r lla-nci.al 

requirements'

f.;;riJ; *itl, tl," decisions of the npex Coordinating body'

Any loan/advances shall be shared by the FIRST PARTY and SECOND PARTY in the

ratio of 519o and 49olo respectively'

Allfunds,financeorworkingcapitalrequiredforcarryingoutandexecuting,the
works or conrract snatt Oe pricu-ied and utilized b_y the parties 9re- muluallY agreed

;;ih; *a ir,"y shal be iiulr" una."rponsibte for the same. Iniual capltal of the

JV firm shall be Rs. 1,00,000.00

TheexecutionoftheworkonthesitewillbemanagedbyaProjectManager.The
Project Manager shall be authorized to represent the JV on site in respect of

matters arising out or under the contract'

The pARTY NO. I and PARTY NO. II shall be jointly and severally liable towards the

owner for the exccution or tnu aonttuat commitment in accordance with contract

condition.

The JV shall be rcaistered With the Registrar of 
. 
Firms / Company, Maharashtra

State.PriorwrittenapprwalofMIDCshallbeobtainedbeforeanychangesare
proposed to be made in this loint Venture Agreement' once it is reglstered wlth the

h.egistrar of firms / Company, Maharashtra State'

ThisJointVenturcAgreementshallnotbedissolvedtillthecompletionofthedefect
liabilityperiodaSstipulatedintheTenderDocumentconditionsoftheworksandtill
all the liabilitles thcreof are liquidated'

That,questionsrelatingtoValidityandinterpretationofthisdeedshallbegoverned
by the laws of India' nny aiip'[et in inteipretation of any conditions mentioned

herein shall be refcrred tJ niUil,.uto.. by mutual consent of the parties to the JV and

,,1.n pio.""oings shall u" jorernea by tne^Indian Arbitration and conciliation act,

1996. The award of tne Rr6iirator shail be final and binding on the parties, hereto,

neither the obligations ;i;;th party hereto to perform.the. contract nor the

executionof works shall tiop Autin'g thi course of these arbitration proceedings or

as a resu lt thereof.

That, no party to the JV has the right to assign-any benefit' obligation or liability

under the agreemcnt to uny $'ira p-a rty wltnout first obtaining the written consent

of the other Partncr and MIDC'

Bank account (s) in the name of the Joint Venture firm may be opened with any

flutioJlz"a oi'S.h"drl"d Bank and the representatives of both partners are

authorized to operate upon such accounts jointly'

That, both the parties to the JV shall be responsible to maintain or cause to

maintain proper B.:oks "ii..","ti 
in respect of the business of the JV firm and the

same shall be closcd at the end of every financial year'

ffi
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ncial year of the firm shall be the year ended on the 31st day of March

That upon closure of the books of account, balance sheet and profit and loss

account, as to the state oi affairs of the flrm, as at the end of the financial year and

as to the profit or f or, ,J", o1-incurred .by the firm for the year ended on that

date respectively, shall o" pilput"a and the same shall be subject to audit by a

Chartered Accountant.

LEGAL JURISDICTION

All matters pertaining to or emanating from this J.V agreement in-volving the owner

;"ji il;r-b;;t to ju;isdiction or High court of Judicature' at MUMBAI'

NOTICE AND CORRESPONDENCE

All correspondence and notices to the lV shall be sent to the following address :

B-1, Neela Aaprtment, opp. Mandpeshwar Ind' Estate' S'V'P Road' Borivali (West)'

Mumbai - 400092.

INWITNEssWllERETothepartieshavecausedtheirdulyauthorized
representative to sign below :

Signed for and on behalf of
M/-s. R & B Infra Project Private Limited

Signed for and on behalf of
M/s. Hydroair Tectonics (PCD) Ltd

A'{
Harbhajan Slngh

N

Project
frant Singh

H ead Chairman

Witness

r. NirL:08'-t Ael"'^f'

z.Arul(E/4 DoL
BY TJETTESTED

f/h'
A

JAGDISH T'I'/AMBP' ' '',:'}AROIVE"l;;;;ri" L Nolarr' \ "r 9r-[d]a)^t"''"i*'u Cha\^! : r-)r11; :iagar'
"'''Z-oPicPatti' ikJ?r; 'ioad' - '
r"^&iiiiEl' Mumb'ri- 4oo 1c1'

SLP t$\t (Maharaahtra)
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